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c) the u e of c coa and how mlny 
factories ar engaged in this field? 

TH MINISTER OF STAT IN THE 
MINISTRY OF AGRJ ULTUR (HRI 
ARIF MOHAMMAD KHAN) : (a) to (c). 
The information is being collected and will 
be placed on the table of the Sabha. 
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Allotment of Shop /Kiosks by DDA to 
Sand T. 

6616. SHRl NATvv'ARSINH SOLAN· 
Kl : Will the Minister of WORKS AND 
HOUSING be plea ed to tate: 

(a) whether shops/kiosks etc. are allotted 
to SC/ST people on rent lease basis through 
auction by DDA and other such Govern-
ment agencies in the Union Territory of 
Delhi; 

(b) whether Government propose to 
abolish thi policy; and 

( c) if so, whether keeping in view the 
financial conditi n of SC/ST people, 
Government pr po e to a110t hop ' / kio k 
etc. to them through lucky draw after 
inviting application ? 

THE DEPUTY MINISTER IN TH 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMM D USMAN ARJ ): 
(a) THE DDA has reported that the 
perp tual lease-hold rights of shop /kiosks 
stalls are sold to people belonging to the 
cheduled ca tes/tribes through auction/ 

tenders restricted to persons belonging to 
such communi tie . Such of the vacant 
shops under the administrative control of the 
Directorate of Estates as are re erved for 
allotment to SC /STs, are allotted on pre-
determined monthly license fee by draw of 
Jot from among t the applications r ceived 
fr m persons belonging to these c mmuni-
ties. The New Delhi Municipal Committee 
ha reported that such of the shop /stall. / 
kio ks under its admini trative control as 
are reserved ~ r allotment SCs/ST are 
allotted at ec nomic rate of license fee by 
draw of lots after inviting applications in the 
prescribed form from persons belonging to 
these communities. The Ihi Municipal 
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Corporation has report d that hop Ikios 
under it control are dis 0 ed of in accor-
dance with the provi ion contain d in 
Section 200 (d) of the Delhi Municipal 
Corporation Act, 1957. 

(b) In the context of the position indica-
ted in reply to part (a), no such propo al is 
under con ideration. 

( c) Does not arise. 

Medic I Relmbur em nt Claims of 
NDMC T chers 

6§17. SHRIJAI NARAYAN ROAT: 
Will the Mini ter of WORKS AND HOUS-
ING be pleased to state : 

(a) whether some medical reimbursement 
claim of New Delhi Municipal Committee's 
teachers have been pendin with NOMe 
since 1980 ; 

(b) whether it is a fact that ome Mem· 
bers of Parliament have al 0 sent letters to 
the Pre ident of NDMC in this reaard ; and 

( c) if 0, the detail th6reof and the 
reasons therefor and when they are likely to 
be cleared off ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMMED USMAN ARIF): 
(a) No, Sir. 

(b) Yes, Sir. 

(c) the NDMe has informed that letters 
from two Members of Parliament in regard 
to medical reimbursement claim of a teacher 
relating to the year 1980 were received. 
However, no such claim ha been received in 
the Health Deptt. of the NDMC and one of 
two communications from Members , of 
Parliament has already been replied to 
accordingly. 

Amount Earmar eel Cor Dry F rming 

6618. S CHIRANlI LAL SHARMA: 
Will the Minister of AGRICULTURE be 
pleased to state the d tails of amount 
earmarked for 1983-84 for developm ot of 
dry farmina 1 

THE MINISTER OF STATE THE 
M ISTR OF AGRICULTURE (SHRI 
ARIF MOHAMMAD K AN): Govern-
ment of India supplement the eft rts of 
State Governments for dev Iopment of dry .. 
land farming by providing financial as i . 
tance through variou Central/Centrally 
Sponsored Programmes. A token provi ion 
of Rs. 101.70 lakhs has been made for the 
year 1983-84 under various schem for 
development of dryland agriculture in the 
Budget of Department of Agriculture and 
Cooperation, Ministry of Agriculture. For 
r earch on dryland agriculture, Indian 
Council of Agricultural Research have made 
provision of Rs. 93.01 lakhs for All India 
Coordinated Research Project on Dryland 
Agriculture. Ministry of Rural Development 
al 0 encourage development of dryland 
farming under Drought Prone Area~ Pro-
gramme, but no specific funds have been 
earmarked for dryland a&riculture develop-
ment. 
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